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ORDERS OF THE TRIBUNAL
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ORDER NO,11 DATE-18,.06,2002

- Shon
None appears for the Applicant amé the
N

matter is called. On the earlier occasion, none
also appeared to prosecute this Original applica-
tion.(@r. Mohapatra, Learned Additional Standing
Counsel is, however, present to represen't the = [/,
case @@ behalf of the Respondents?ln the said

premises, this case is dismissed for default.,




